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Shrl B. N. MakerJee: Since we on 
this side of the House are ver)' keen, 
perhaps you might be pleased to per-
mit me to rlilSe it. QUIte of Len we 
find Shri Kamath being constrained 
to refer to the fact that these bulle-
tina which are issued mention a lot 
of things. They are ver)' enerous 
and they also make it a point to state 
that the statement is not be taken as 
exhaustive. We find also that, for 
instance, Shri M. C. Chagla had pro-
mised the House last session that 
during the current session itself he 
would bring forward a motion re-
garding the Aligarh Muslim Univer-
sity, but he has not done so. We have 
got a long enough list already. I am 
quite agreeable to accepting your in-
terpretation, which is very correct, 
that Government are not bound to 
bring up everyone of these Items. 
But why should we time and again 
be supplied with long, longer, and 
still longer lists-that I. why I am 
bringing up this point-which are 
never reached And Shrl Kamath be-
cause he studies th.se thlnlls much 
more carefully than ~ rest of us Is 
contralned to bring up this matter, 
and the Minister I. never here with a 
aatisfactol'Y reply. Therefore, I seek 
your euldance. 

Mr. Speaker: What guidance can I 
give him In this respect? Perhaps It 
is my misfortune that Shrl Kamath 
studies too much about these little 
things .... 

Sh11 Bar! Vishnn Kamath: I read 
them only casually. 

The Mlnlster of Edaeatlon (Shr! 
M. C. Charla): Shri H. N. Mukerjee 
has made a reference to me. May I 
say that during the last .easlon I had 
given an .ssuranCe to the House that 
I would tl'Y and Introduce a BIlJ with 
regard to the Aligarh Muslim Univer-
sity during thl. session, and I hope 
to keep up my promise. I usually 
keep promises which I give to Par-
liament. 

Mr. Speaker: This point also might 
be considered by the hon. Minister 

of Parliamentary AIIairs that the list 
that is given ought to be drawn up 
mort: cat'dully SCI that this objec\:on 
also might be removed that there is 
such a big list which cannot be pos-
sibly be taken up during the session 
itaelf. 

12.U hrB. 

APPROPRIATION (NO.5) BILL, 
1965-<:ontd. 

Mr. Speaker: The House will take 
up further consictcration of the fol-
lOWing motion moved by Shri B. R. 
Bhagat on the 18th November, 1965, 
namely:-

"That the Bill to authorise pay-
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for the 
services of the lInancial year 1965-
66, be taken Into consideration .... 

8hri Kamath may now continua hIa 
speech. 

Shrl Barl Vlslmll Kamath (Hoshan-
gabad): Yesterday, when the House 
was r.sing, I had pointedly drawn 
the attention of the han. Mi-
nister of State for Planning and Fi-
n.nce to the fact that he had slurred 
over the iSSue that 1 had raised when 
the Demand for Grant was dis' ussed 
in respect of the Institute of Russian 
Studies. While I welcomed that 
move in this new climate of Indo-
Russian friendship, I asked the hon. 
Minister to be on guard against any 
kind of undesirable ideological indo-
ctrination. While I look forward to 
the day whrn India, In association 
with the Soviet Union and the United 
States, will spearhead a global de-
fence of freedom and democrary, I 
still urge Govermnpnt, and of course, 
Parliament, to b. on the watch against 
Rny kind of undesirable indoctrina-
tion. Therefore, I had asked the 
han. Minister to give us an assuranee 
on this point that while thl. InstItute 
woulcl further and promote ver"T de-
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sirable activities, Government would 
al80 ensure that our Itudents and our 
peoPle are safeguarded against any 
kind of undesirable indoctrination. 

On that point, he wal not at all 
clear or convincing; he never refe-
red to that even. 

Mr. Speaker: If it has been dis-
cussed already, simply because it has 
not been answered by the Minister, 
that does not give any provocation to 
raise it in the Appropriation Bill 
stage. 

Shrl Hart VlsImu Kamath: What 
Is the USe of discussion In the House 
then. The Appropriation Bill deals 
with the lame amount. 

Sbrl Ran,a (Chittoor): He does 
not care to answer our points. If thl. 
goes on, the whole discussion be-
comes infructuous. He il treating the 
House in this way. 

Mr. Speaker: Sometime. some 
points are left out. We always lee 
that. Every point Is not answered. 
That alone does not give any justlft-
cation for raising It In the Appropria-
tion Bill Itage. 

Shrl S. M. Banerjee (Kanpur) : 
You were not In the Chair at that 
time when this came UP yesterday. 

Mr. Speaker: Shri Mukerjee may 
have to pay the lame compliments 
again to Shrl Kamath. 

Shrl Barl Vlahnu Eamath: The 
other isme I had raised was somewhat 
different. That was with reprd to 
the other' new Institute, the Institute 
of Constitutional and Parliamentary 
Studies. Yelterday we were handi-
capped slightly becausp yOU were not 
in the Chair when thll came uP- I 
believe you are the Chairman of this 
Institute. 

Mr. Speaker: I have been asked to 
be. -

8hrl Rnl VIsh.. Ea.ath: We are 
happy that you are the Chalnnan. J 
had raised a subsidiary point In that 
context, that the MinI8ter of Worlu 

and Ho\l4ftfa runs the risk of being 
dubbed a' rackrenteer, because I un-
derstand he is charging, or has threa-
tened to charge, RI. 3000 or RI. 3500 
per month for, I do not know, how 
many rooms In Vithalbhai Patel 
House, Rafi Marg. 

Mr. Speaker: The Minister II not 
here. He ought to be told that he Ia 
glVlng with one hand and taking 
away with the other. 

ShrI Barl Vishnu Eamath: Only 
RI. 2 lakho are being given to that 
Institute .. grant in aid and out of 
that ... 

Mr. Speaker: Only RI. 1 lakh. 

Shrl B.rt VlsIma Kamath: That 
makes It worse then. Half of It will 
go for rent. I do think that all Jrt7 
hon. friends, on both lidel of the 
House will agree that thia Ia atro-
cious ... 

Sbrl ..... : That Is right. 

Shrl Harl Vllhna Eamath: .... pro-
fiteering and rack-renting. . 

I would requelt the Minilter of 
. State present here-both he .nd the 
Minister of Worlu and Housing are 
Ministers of States, Minla1ers of equal 
status-to take up this matter. 

Mr. Spuller: There Is one re-
quest. Because I am pleading for 
that, he Ihould not go to such an ex-
tent that my caae may be lpolled. 

Sbrl Harl Vishnu Eamatb: I feel 
It will be atrengthened. The entire 
House will be with you. 

The laot point I want to make, with 
regard to the Appropriation Bill, con-
cems the rofusal of Government to 
postpone the dlacUBIlon of the De-
mand for grants on a!'COunt of tbe 
Metal Corporation of India till after 
the Bill. which Is already before the 
House for conaideration and dlacua-
sion, Is posed by the HOUle. But 
before that, anticipating the p .... ge 
of the Bill, they bave broulht for-
ward a Demand for grants. I have 
no he8ltation In Ryiq, """"Iderlng 
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[Shri Harl Vishnu Kunath] 
this aspect of the matter, that this 
Appropriation Bill is not an Appro-
priation Bill but a Misappropriation 
Bill. 

Shrl Ran,a: That is right. 
Shrl H. N. MUkerJee: I am tempt-

ed, as you had anticipated, to follow 
in th.., wake of my hon. friend, Shri 
Kamath-always a pleasure to follow 
in his footsteps ....... .. 

Mr. Speaker: Not always. 

Shrl Harl Vlahnu Kamath: More 
often than not. 

Shrl H. N. MukerJee: But I am 
glad that, largely on account of a 
factor which he mentioned, namely, 
your absence from the Chair, we, 
some of us, were constrained to hold 
up the Appropriation Bill which we 
normally do not do. Perhaps on occa-
sion it is better to have some discus-
sion of the Appropriation Bill also, 
because the risht of the Houle to 
discuss it should not be lost by dis-
ule. 

Shrl BaD,,: That is ,right. 
Shrl H. N, Mukerjee: Therefore. 

it was good that by an accidi!nt yes-
terday, we had to hav!.' a continuation 
of the debate and make certain points 
wblch I hope the Minister would not 
mind living an answer to. 

I have noticed that there is a pro-
vi.lon here for a new agreement with 
Jessop and Co. Ltd. In regard to 
thll, w., understand J easop are doing 
a JOOd job of work u for u produc-
tion i. concerned. But our involve-
ment with JeBlops is one chapter of a 
rather 80rdid story, the Mudra story, 
and I do not quite know if \hie dross 
has entirely been purged oil, but what 
I want is that whatever the new 
agreements which are .oing to be 
entered into shOUld be made known 
to the House, and the text thereof 
.hould be laid on the T8ible of the 
Rouse, and th.., Minister should give 
us an assura""e that the House would 
be tO'd about the new kind of under-
standing with W. Jessop cambina-
tion. 

I find also that lIOIJIe money i. be-
iDl allocated for the Central Fishe-
ries Corporation, particularly with a 
view to supplying an area of my coun-
try from whiCh I also hail, the 
fish-hungry areas of West Bengal, and 
particularly the Calcutta relion. We 
have had a rather unpleasant experi-
ence about some of the Government 
undertakings, particularly some very 
deep undi!rtaklngs, deepsea fishing, 
when trawlers came from abroad. 
foreign exports came from Scandina-
via and the low countries and God 
knows whiCh other area of our globe, 
and after spending a lot of money it 
was discovered that the trawlers were 
immobile, and they oould be kept in 
a kind of floating zoo. this sort of 
thing has gone on too far, and in an 
area like West Bengal where there 
is SO much of water stagnant as weIl 
as flowing-even In the City of Cal-
cutta there are so many tanks and 
all that kind of thlng-we do not see 
even the slightest eftort to bring about 
production of fish without having re-
/:DUrse to foreign experts, foreign 
know-<how and God knows what 
other foreign contraption, without 
which we cannot go ahead in the pre-
sre!1t-day cond!i.tions qf the country. 
So far as the Central Fishries Cor-
poration il concerned, I do hope Gov-
ernment gives us aome little satis-
faction. 

In regard to sugar, I discover that 
again Government has to hand out 
some more money to our sugar 
barroruo-that is the ez:prelsion, I did 
not coin It, which Is generally used. 
We haVe a feeling that in the name of 
export prDmotion, We are sometimes 
sub.idising inefficiency, incompetence 
and lack of generesity on the part of 
the«e sugar barons .s far as the actual 
prodUICers of sugarcane are cont'emed. 
I cannot go into the details of It, this 
II nDt the time, but the other side of 
the medal hu got to be looked Into 
bv Government. Do not merely think 
of the lugar baTOns and whatever 
they are askinB for, think of the other 
side of ·the shield. And from that 
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JIOint of view I am reminded that 
only the other day my han, friend 
Shri Madhu LinlaYe referred to this 
matter of six un.! to of the India 
United Mills in Bombay cI""lng down 
f1>om tomwraw and 22,000 workers 
going on hunger strike and so on and 
.., forth. The situation becomes 
r-erious .. far as the conunon working 
people aTe concerned. The BUIIIar 
baron., who are rolling in luxury 
and flying all over the place in order 
to do tadbeer with. Government de-
partments here, there and ellewhere, 
ge! all the advantage In the world, 
while the common people do not. 

I wish also to refer, with aome 

trepidation, to the Institute of COnsi-
tulional and Parliamentary Sudiel. I 
should not be misunderstood becaUR 
I am going to say something which 
perhaps might be construed in a wa,. 
which is no! quite fair as far u my 
"""ilion is concerned. I yield to 
no one in my des:ire tor genuine ""'art at !4udying constitutional and 
parliamentary matter. If We can do 
.." but I do not quite like the way 
in which these institutes are formed 
and Parliament il told about It. I 
would not have minded If the Insti-
I.ute w.... already on the map 110 to 
speak, had already won a position 
in the academic world, and very 
happily we could give whatever a .. is-
tanee we can out of the public collers. 
Your asoc1ation with it is somethinl 
wbich is cer1IUnly a privilege as far 
a. the institute is concerned, and yOU 
are IOOIIIt apropriately to be at the 11_ of this kind of institute, but 
even though you are 1Ibere, I would 
like to have some little 08tistaction, 
and I have no other opportunity. 

We know here In Delhi of the exis-
tence of a Bureau of Parliamentary 
Studi... which mayor may not be 
worth very much, but under its: aua .. 
pic,"" We have rt te~  lOme of 
Wt. in seminars wbich were held In 
the Central Hall ot Psrllament, whp .... 
Jawaharlal NphT"U would come and 
YOU Sir would come and all that. 
~ Bu;"'au is alIo run by some of 

4>UT M .... bers here, and it brings out 

1821 (Ai) ~. 

a monthly journal and all that kind 
of thing, So, I do not quite know, 
In this country we need so mall1 
things, ~ where i. our ""RBI! of 
priorities? If this Bureau could be 
caught hold of, improved upon, per-
haps economy could have been en-
sUl'ad and perhaPs better and more 
ef/I,cient work could have been done, 
And I say this becaUSe We have a 
weakne .. for high falutln schemel, 
I am luddenIy reminded of what I 
read a 10IIII time back of a conv ...... -
tlon between the RIll leader Abdel 
Krim and a joumaJbt called Vincent 
Sheean, They were both together 
Mar the sea oomewhere In North 
Afric& IlIId cbanned by the beauty of 
the place, Vincent Sheean told Abdel 
Krim: 

"Cette P411""" e.t Ii bell_II qv'iI 
TIOUB favt vn casino lei" 

'This scene Is so beautiful that It II 
n8O_y to have a casino here." And 
Abdel Krim told him somethinl which 
he wrote down and which is unfor-
gettable: ''Yes, this country needs 
many other things also than a culno" . 
I sometimes wonder; We are putting 
up t.he:oe academies, hilh falutln aca-
demies for whiCh I wonder if We do 
have the human material to run them 
properly. I ...... k with all respect. 
S ... ; I knOW some of our friends are 
allllOCia\ed with this organisation but 
I have seen to my regret and conater-
nation that our professional lawyers 
and others do not generally shine ... 
jurist,. because they dO not devote 
their mind to an academJe pursuit of 
the subject of law because mOlt of their 
time I. taken up on account at pro-
fesaiona\ preoccupations. The result 
is that juridically speaking though In 
the past our ancestors did wonderful 
work, there Is very little in the pre-
sent, under the Anglo-Indian dlsper.-
satlon of things. We have done Vf!'t'Y 
little original work and that i. why 
it is very difAcult to point out evpn the 
decisions of the High Courts and Sup-
reme Court which would be really 
opening new chapters In the history 
of jurioprudence. We should kno .... 
OUr limitations. That i. why I do not 
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want to have too many institutions put 
up. I know how ideas are cropping 
up from time to time. There is talk 
of a Nehru Academy; the Jawahar 
Lal University; there is something in 
Sim' a and something in anoU!er part 
of the country, all kinds of thilliS 
happening. Money is heine allocated. 
We cannot say 4no' .because the objec-
tive seems to he good. But 'what i. 
the point? Where is the sense of 
priorities? Where do we begin? How 
do we go forward? Are we living in 
a planned phaSe of development or 
are we just tryine to go ahead in an 
Ad hoc fashion doinl this and doinl 
that and I.eavin, the devil to take 
the hindmo&t Bnd that sort of proce-
dure? This is a matter on which I 
require some littie satisfaction and 
that is why even though some of our 
own colleagues are concerned and 
even' though you yourself have lent 
the imprimatur of your presence, ff. 
your personaUty to this institution, 1 
would like to have lome l1tt1e .atil-
factian about It. 

Lut1y. I would like to underline 
what Mr. Kamath said today and 
alsO yesterday when I ha.ci again to 
,et up in support of his contention. 
'l1!.at is In regard to the Metal Cor-
poration of India. I do not quite 
understand how this happens. It did 
happen. Mr. Krishnamacharl was pre-
sent here and he objeoted to our stand. 
As Mr. Kamath had told you, Sir, we 
are now ·provlding money for an ad-
ministrator who had been appointed 
'or running the Metal Corportlltion. 
Government has Issued an Ordinance 
and It has come before ua. At. far 
as we are concerned, this Bill hllll 
to be passed. 

Shrl Hart Vishnu Kamath: And that 
Ordinance has beer ,haUenlled in a 
court of law. 

Shrl ·d. N. Maker,ee: Yes. All far 
as w(! are concerned, there is a Bi1l 
pending before u. in 8ubstitution of 
the Ordinance. TIll after the Bill is 
passed by thil House, We are not go-

ing to take any kind of notice, any 
cognisance of the administration of the 
Metal Corporation of India. It is only 
~ r and proper, I should haVe thought 
from the constitutional point of view, 
that the government shoUld have 
waited 4-5 dllYs so that they might 
haVe had the Ordinance converted 
into a Bill by this House and then 
we could have provided for the 
money. Thil i. a matter of proce-
dure to which we have to take objec-
tion and I would like to submit it for 
your consideration. 

SIlrI Ran,.: I take up the I.st 
point made by Mr. Mukerjee. Yester-
day, we were told th"l Ordinances 
are al80 law according to the Consti-
tution and therefore they are en·titled 
to come forward with these supple-. 
menlary demands. That mlly be 80. 
I leave i.t to you to look after and 
lafetIuard· Sltri Mukerjee has put it 
before you, the point about constitu-
tional propriety. I ask whether it is 
proper, whether It would not be mOl'e 
pI1IIpeI' for the pwemment to walt 
for a few days and let that Bill 
p."ed by the H ~. 

Mr. Speaker: Is there any Minis-
ter from the Law Ministry or anYOtle 
from the Law Ministry, because this 
argument appeals to me as well. r 
am not just dilcussinl these thiIIp 
but there is one thing which appeals 
to me, namely, a Bill Is still pend-
ing. 'l1!.e HOUse h"" not given a deci-
sion on that. and we are In anticipa-
don granting th&t money for the exe-
cution or In pursuance of that a.peeL 
CIterruption) Order, order. Is it reaHy 
permissib'e or desirable at least? So, 
I would like to know from the Law 
Minister if he is available or anyone 
from there. (l1LterruptiOll) There is 
one difficultv that I do feel. The 
House is taking it up at thIs moment. 
The House has given a decision, pass-
ed those demonds, and at this time---
(ltl.tprr"ptionl Order, order.-now, 
we have on \y to give eflect to the 
decisions that Wp have taken. 
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Shri RaDIa: Let them say that 
this will not be done in future. ThIa 
mould DOt lbe made a precedent. 

Mr. Speaker: It iB exactly for that 
purpose that I am making these ob-
servations. Now, nothing can be 
done; what has been already done and 
decided. that cannot be reopened now. 
The decision has been taken, and the 
demand has been passed so far aB 
that i. concerned ' 

Shrl Barl Vlllmu Kamath: We 
lJtrongly protested yesterday, and it ill 
OUT misfortune you -were not in the 
Chair at that time; otherwise, a diffe-
rent decision might haVe been taken. 
For the future at least let Govern-
ment beware. 

Mr. Speaker: For the tuture at least 
it should be made clear. I feel that 
liIe Law Minister could give me some 
reasons; t ~ 

The MIll... of PJ.umlJI&" (1IIIrl 
B .R. Bharat): We will ask him. 

Mr. Speaker: I have on many 
earlier oocaelOll8 alao requested that 
when Buch lep]. questiools are !.Iltely 
to arise at any moment. IIOIIIeOne from 
liIe Law Kinilltry should be available 
whenever 'We want. I would uk the 
Whip to make It I!lear to the llinlitry 
that 10_ at leut from that 

Ministry should be a'failable to the 
House 'Whenever WB want lellai ad-
vice; 'We want someone at that m0-
ment. 

8hr1 D. C. SJaar-. (Gurda.pur): 
The number of Ministel"ll in the Lew 
Ministry should be Increased. 

8hrl N. C. Chatterjee (Burdwan): 
We objected to this procedure both 
on the grounds of lepUt)" and on the 
grounds of propriety. Therefore. we 
want to have a clariOeation on the 
legal lasue. 

Shri Rura: r am glad that you 
bave asked for this claritlcalion and 
alao you have cautioned bath the 
House and the Government that in 

~ 
t re~ we should be more caretul 

about these things. Atter all, not 
only the legal side of it but the ap_ 
propriateneas of doing a thing should 
also be given equal consideration and 
importance. 

The other point on which I would 
like to say a few words i. about the 
institute for Russian stUdies. I w:sh 
·to reinfo""e what my hon. friend Shri 
Kamath has already stated. I' am 
all in favour of more and more of 
our people studying the Ru.sian 
language and Russian literature, and 
what the Russians have contributed 
by way of scientl1lc literature. But 
at the same time we cannot be blind 
to the _Ibility of this inlPtltute be-
ing utilised for Ideolollcal PUrpOleL 
For • very long time, a. you know, 
in this eDuntry there bas been quits 
a lot of Russian propaganda belng 
carried on through the flooding, In 
our own ,book market, of their Iitera-
tura--not literature proper but pro-
palanda literature; book. like Sher-
lock Holmes by people of the present 
leneratlon and .torles like white 
gold which bave come from the new 
Runian writers and poems from 
Pasternak. All these things are an 
addition to the world Jiterature; we 
would ail be proud to read them. and 
then we would like lome of our young 
people to study them in their origi-
nal, that Is, in the Russian language. 
But, at the lame time, I hope Ihe Gov-
ernment would _ to It that the coun-
try I. naturaUy anxious to • .., thai 
through theae means, political. ideo-
logical and tendentious propaganda 
is not introduced into our political olld 
lOci... atmosphere in thi. country. 
Of course, there arc our friends of 
the eommuni,t party who aTe "pt'rially 
interested and they are free today In 
OUr country to carryon their propa-
ganda and they are entitled to do .0; 
we are . ~t e other ,,('Op',-. \lI,'ho 

do not agree with them-free to wnrm 
OUr people not to be cilrriNl W~.  

bv all that our friends propagate. 
What i. apart (rom this in.,titulian. 
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Tnis Instltution should be made en-
tirely free from any propaganda 
slant. 

Some bOD. Members ~ e

Mr. Speaker: I should think we 
put an end to the debate on this now. 

Sbrl S. M. Banerjee: Let it be at 
least five minutes for each. There are 
80 many items. 

Sbrl Barl VlSbnu Kamatb: It is a 
very valuable achievement that we 
have made. The objection was raised 
yesterday. which was ~ e  today. 

Mr. Speaker: I only allowed the 
discussion on 8.COOunt of the remarks 
. made by Shti Mukerjee, SO that the 
House might not lase sight of It. 

Shrl llanp: Let the House .... ert 
il<! rights correctly. 

SIIri S. M. llaner,lee: I heard with 
rapt attention the arguments advanced 
by the han. Deputy Minister In the 
Minls'try of Food and Agriculture, yes_ 
terday, slIIPporting the export of sugar 
and giving a subsidy to the industria-
lists. I only wanted a reply whether 
this extra or surplus sugar which we 
produced could not be used for inter-
nal consumption and the production 
increased. I wanted to know why 
Rs. 71 crores were given to these 
mill-owners and why this export couId 
not be stoppt'd. Apart from those 
commitments which have already 
been made. I wanted to know why 
fresh commitments were made and 
why our internal consumption could 
not be increased. 

Mr. Speaker: I woull certainlv 
give him five minutes that he wanted. 
But when a thing has been once dis-
cu .... d. replied to. and decision taken. 
then. to advanc.. thOSe arguments 
aguin and opt'n up the discussion is 
not proper; that is not !Cair. That 

would open up new st'Ope for the 
Appropriation Bill and that would be 

a bad precedent. We should not go 
into those things now. The points 
have been discussed. replied to and 
decisions taken. and then again, why 
should they be raised? 

Sbrl D. C. Sharma: But why was 
it allowed to be raised lint? 

Mr. Speaker: I have given the 
reasons. Mr. Sharma. I have given 
the reasons as to why I allowed It 
ftrst. 

Sbrl D. C. Sharma: They are db-
cussing the SUIPplementary Demands 
over again, and so I do not see any 
reason why we in the Congress Ben-
ches should not be given a chance. 

8brl S. M. Banerjee: I only men-
tioned the point to .how that internal 
consumption could be increa.sed. What 
happened yesterday in West Bengal! 
The Hiib Court iSSUed orders, squuh-
Inc the State lGovernment'. order 
banning the manutacture of sweets 
from sugar. There was enough con-
sumption at BUgar in West Bengal 
Bnd you know. when we do not get 
enough toodgrains. when we are aak-
cd to starve. to mi.s a meal every 
week. why should consumption of 
sugar be banned? Supposing some 
people rely only on toods manufac-
tured OUt at sugar, Why .hould they 
put a ban on it? The West Bengal 
Government Issued an order under 
the DIR saying that the emergency 
~ there. The Central Government 
refused to advise them correctly. 

Mr. Speaker: He has already said 
it; wbat is his other point? 

Shrl S. M. Banerjee: About the 
Fisheries Corporation we thought that 
some Idea would be given to 1U as 
to what the Fisheries Corporation 11M 
been doing sine" September. 1965. The 
hon. Deputy Minister stated that the 
aims and objects were there. He men-
liont-l them. I know the aim; the ai1ll 
is fl&hing, and the object is missing. 
We have known the object also. 
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111'. Speaker: This was exaetly the 
'DeW point that he wanted to sayl 

Shrl B. IL Bbapt: e.ter ~  he 
said the II&IIIe th.IDc. 

Bhri S. lIL Baaerjee: KiDd17 read 
th" ".uceedings. (Interruption). 

.Hr. Speaker: The aim was ftlhing; 
DOt that something was miuIng. 

Sbd S. M. ~ee  Something 
Was miasin&:. Now, the new point that 
I ",,,,,ted to make is about the Metal 
Corporation. 

'Ihe Punjab Hilh Court Circuit 
Bench hiaa stayedi the operation of 
the ordinance and still we are diI-
cussing the whole thing. At the 
time of the introduction of the Bill 
also. you remember .... 

Mr. Speaker: At that time, I ruled 
that When the Bi11 is laken up for dis-
cussion, th;s can be raised. 

Shri S. M. Banerjee: The hon. Fi-
nance Minister said that an ordinance 
is as gOod as law, but even that ordi-
Dance has been stayed. My fear Is, 
if the other business collapses, this 
BiJI may be taken up for discussion 
at 2 o·clock. 

Mr. Speaker: How can he raise 
thesc thing, during the discussion on 
the Appropriation Bill? 

Shri Bade (Khargone): On a point 
of order, Sir. As Mr. Banerjee said, 
the ordinance has been stayed. NoW 
We are giving the money for the ope-
ration of that ordinance. There is 
again same conflict between the judi-
eiary and the legislature. Judiciary 
has stayed the operation of the ordi-
nance Bnd we are eff'ectir, that ordi-
nonce by granting money. Is it pro-
per? 

Mr. Speaker: The point of order for 
decisiOn by me is. is it proper for .us 
10 grant money which we have already 
rranted? Tme decision has been taken 
already. 

Sbrl D. C. Sharma: Si r, I II.nd thllt 
all the supplementary <lemands are 
beill& discussed allover again under 
this Appropriation Bill. 1 am happy 
that opposition members are havin& 
a chance to speak, but we, the Con-
gress members also should have a 
chance. Undue fears, baseless doubts 
and Wide specuiations have been ex-
preased about this Institute of Rus-
sian Studies. I bave been a student 
of Russian literature all my lif.e. 
Even the post-revolutionary Russian 
literature has become respectable. 
The author of Dr. Zhiv8go hal been 
rebabili La Lcd, thoUlh after hi. death 
and Nobel Prize hal been given. 
Dr. Sholokhov has been Jiven a 
Nobel PriZe for literature. Therefore. 
the Institute at Russian Studies is not 
going 10 be a propaganda forum for 
the Russian ideology. If that is 10, 
we should stop aU those things that 
come to US every dRy from the 
Suvi.et Embassy and sometimes they 
are worth reading. Mr. Kamath should 
bring forward a motion that alI thOle 
publications should be banned and 
shOUld not be sent to Members of 
Parliament! Sir, this Institute is going 
to forge another link of cooperation 
between India and the Soviet Union, 
and I am very happy about it. I want 
there should be more link. Iik" thnt. 
England produces great dramatists and 
great poets. But So far as novel. and 
short stories go, Russia leads "ery 
other country. There i. no harm 
which i. going to be done by this Ins-
titute. 

Sumething uncomplimentary haa 
been said about the Bureau of Parli-
ment.ary Studies. 

Shrl Barl Vishna ltamath: No, no. 

Sbri D. C. Sharma: Mr. Kamalh 
has the right to say whatever he like •. 
But when I uSe u simple word like 
'-Uncomplimentary". he aays. ''na, 
no". Should I use a stronger word? J 
can ~e stronger words like him. blJt 
I do not want to u.e them. The 
Bureau of Parliamentary Studies h •• 
beeD doing gOOd work. 
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Shrl Bart VlllhDlI Kunath: I did 
not refer to the Bureau at all. Prof. 
Mukerjee did. 

Shrl D. C. Sharma: He took objec-
tion to the word "uncomplimentary", 
This Bureau has been ~ semi-
nars in aur Central Hall. Anything 
tha I comes to our Cen Ira! Hall gets 
the utmost respectability iII our 
country. The Central Hall is the 
fountain head of respectability !or 
political things, parliamentary t ~  

educational things and everything. If 
that Bureau has found a habitation 
though for a short while in the Cen-
tral Hall, I am glad. It baa done 
goOd work and if 80mething is given 
to it, there will be no harm. 

Mr. ~ er  He has millunder-
stood. Nothing has been given to the 
Bureau. 

Sbrl N. C. Chatterjee (Burdwan): 
An aJ\otment has been made in favour 
Of the Institute of Constitutional and 
Parliamentary Studies. 

Mr. Speaker: That Institute is diffe-
rent and this Bureau is different, 
There are two things. There is one 
Institute that, has now been started. 
There is one Bureau of Parliamentary 
studies that has been (here for some 
years. That has been holding Sysm-
posia and other things. He is refer-
ring to that. But that has not been 
given anything. The Ins'titute of Par-
liamentary Studies which has been 
organised is being assisted. 

Sbrl D. C. Sharma: I thou",t the 
Institute of Parliamentary Studies 
was gO'ng to be an extension of this 
Bureau I am sorry. I had taken the 
CUe fr' OIl Prof. Mukerjee's speech. 

Mr. IIpeaker: Prof. Mukerjee I/lid 
th.1 ad vantage could have been taken 
of devtloping that very Bureau Into 
samethlng bigger aad nothing neW 
might have been started. 

Sbrl BarI VlsI!nu KaIDath: Ptofes-
lor Sharma is .. bsent-minded. 

Mr. Speaker: That is very uncom-
plimentary. 

Sbri D. C. Sharma: I am used to 
these things. 

Some members hav, taken objection 
to the export of sugar. We have deve-
loped a sweet tooth much more during 
the days atter indepenC\eoce than we 
should have. Since We req"'re 
foreign exchange, there is no harm in 
exporting sugar and giving aome 
lubsid17 to the sugar people. I am not 
in favour of any kind of baron. I am 
mo.t unhappy about the barona of the 
press. If some subSidy is given to the 
sugar people and it is going to bring 
us some foreign exchange, there is no 
harm. 

13 hn. 

Sbrl N. C. Chatterjee: Mr. Spea-
ker, Sir, I understand that some ob-
servations have been made with re-
gard to the grant in favour of the 
Institute of Constitutional and Parlia-
mentary Studies whiCh will lead to 
some confusion and ·ome misgivings. 
I want to point out that this is one 
institute which has been acclaimed by 
all jurists and by all parliamentary 
delegations which have come from 
abroad as a right, timely and signi-
ficant step which you have taken. I 
want to point out to Prof, Ranga that 
there is no question of any popa-
ganda objective here. 

Sbrl liar! Vlslmu Kamat.b: He was 
speaking of the Institute of Russian 
studies. 

Shri N. C. Chatterjee: I want to as-
sure all han. Members that there is 
no question of any propaganda ob-
jectivE\. 

Mr. Speaker: Shri Ranga did not 
refer to any propaganda objective 
in respect of this institute. What he 
said was about the Institute of Rus-
sian studies. 

Shrl N. C. a..ttftJee: Sir, I stand 
corrected ... 
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Shrl D. C. Sharma: A great Sup-
reme Court lawyer hi ~ absent-
minded. 

Silri N. C. Cha'.Jee: I am in ,ood 
<.'ODlpany. 1 am only n~ out 
mat our objectives are clear. What 
are our objectives? Sir, you have 
_eeD good enough to accept the Presi-
_tshlp. U there waa 1lIIY queatlon 
of anything which was not quite pro-
per, which was not qui'.e consistent 
with. the objectives of the institute, 
I Am quite sure the VICe President 
would Dot have joind _ 11.1, Shri Patll 
would not have joined 11.1, the Law 
14miBter would not have been there. 
We have got distinguished jurists and 
judges with us. A tormer Ch.Iet 
Justice, Shri B. P. SiDha, haa joined 
us. The former Attorney-General of 
India, Shri Setalvad has joinad us. A 
large number of Members of Parlia-
ment have been good enough to JoID 
the membership of the I:lcecutlve 
£ommittee. Shrl M. R. Masani Ie 
also there aa also lome other diatin-
guished Members. What are the ob-
jectives of this Institute? 

The principal objectives of the Inl-
titute are: to promote and provide for 
constitutional and parliamentary 
studies wi.h special reference to the 
evolution and working of the Indian 
Constitution in aU ita aspecls, to un-
del·take comparative studies in the 
constitutional system and governmen-
tal institutions of various countrlo, 
their problems and processes, to atar. 
study courses and facilitate fun-!i.. 
menial research on matters relatilllo to 
developments in constit'UtiC>:lal law, 
conventions and practices, parliamer.-
tory procedure, legislation drafting, 
trends In judicial Interpretation and 
other allied mattera. 

Shrl D. C. Sharma: Who is going 

to be the Director? 

Shrl 'N. C. Chatterjee: The Director 
would have been appointed by now. 
He I. an honorary Director. Mr. M. N. 
Kau1. who was our former Secretary, 
ha been good enough to take 
ao;'e interest and wa think we are 

Very lucky in getting him II. the 
DirflC'torl, 1 lUll quite sure he will 
do BOlDe useful work in the Institu-
te and that will be appreciated by 
all sections of the House. 

There is no institute, 80 far as I 
know, in this country which has got 
similar objectives and which take up 
frultful work. We are really tryinll 
to stimulate research in a proper 0_-
jective manner. There is no ques-
tion of any attempt at lndoctrlnatioD 
or any propaganda (lftfeI""'PtionB) . 
I am thinking of Shrl Ranga. 

W ~ ~  Hewil 
talkiDe of the other Institute. the Ina-
titute of RUlsian atu.clIes, 

SIIri N. C. Chae&.jee: It iB a pro-
per step 'aken, and I am lure under 
your .uidllRce and with this able 
atewardshi D of t.ba Direclor we 
should be able to go ahead and Ulalle 
a SIII!C_ of this Institute. 

Shri P. C. BDrooah rose-

Mr. Speaker: Order, order. I do 
not think we sbould continue In Ihis 
comedy of errors. It ought to he 
concluded I hope hon. Members 
would now eXCUSe me. Would the 
hon. Minister like to Say something. 

Shrl P. C. Borooah (Sib.agar): 
Sir, I may be allowed a few minutes. 

Mr. Speaker: He wjU excu.e me 
nt.rw. 

Shrl P. C. Borooala: Sir, wMn we 
will -be ,etting 8 chance? This is the 
Jot of the Members On this sid. ot 
the House. 

Shri B.  B. Bhapt rose-

Shrl Harl Vishnu Kamath: Sir. 
tbe Minister should be requested In 
answer the point with rellard to thr 
Institut.e:' of ~ n t r~. The 
Education Minister's Deputy wu hore 
-but bu left just now. 

Mr. Speaker: 1 do not think ~y 
detailed answers or replies are T-
quired. I only mowed ~ Ind.ul-
,.,nce In allowinll thl. d15CUSSlon. 
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Decisions have already been taken. 
We have only to give el!ect to those 
decisions. We cannot diaQu.s those 
matters now on which we haVe al-
ready granted the money. Th" 
House has given its assent and taken 
a decision on those matters already. 

Shrl Banea: He has lett it to ~e  

Law Ministry. 

Shrl B. B. Bha,at: Mr. Speaker, 
Sir, I do not want to prolona this. 
what you described 88, comedy of 
errors, except to say that we have 
taken note of the observations made 
by hon. Members and allO the direc-
tions given On this matter about the 
drawal of funds bafore it Is voted. We 
will have the matter examined. 
About the question of rent in respect 
of the Institute of Constitutional and 
Parliamentary studies, I will request 
my colleague to look into the mat-
ter and have the matter examined. 
As far a. the Institute of Russian 
Studies il concerned, I do not 
agree with the fear expressed by the 
hon. Member. Thh. i. an Institute 
for pursuit of Rlussian language 
which, like the English language. is 
anothcr great language and whose 
importance in world affairs will in-
creale. 

Shrl Hart Vishnu Kamath: I wel-

comed it. 

Shrl B. Bo. Bha, .. t: Therefore, con-
stituted as it is. there is no need for 
any fear of any indoctrination. I did 
not reply to this question in the ftrst 
instance' because I thought Shri 
Kamath was makinll his usual broad-
side or it i. the normal duty of the 
Government to guard agains! any 
such undesirable indoctrination. For 
these reasons I did not refer to it in 
my reply. 

With thele wordS, Sir, I commend 
the motion to the acceptance of the 
House. 

Sbrl Hart Vishnu Eamatb: What 
about the Metal Corporation, Sir, the 
point raised by you? 

Mr. Speaker: My only advice i •.. 
if I may be permitted to say, that 
we have the mOst friendly relationa 
with our friend; the Soviet Bousala. 
and any reference, because some 
countries are very sensitive in this 
respect ..... . 

8hr; Hart VisIuw Eamatb: We· 
have welcomed it. 

Mr. Speaker: I am not asking for 
further comments on that. I am 
just putting it to the han. Members 
just to see that they take care and 
their references are very restrained. 
I am not objecting, I am oniy just 
advising that We ought to be careful 
in that respect. 

Shrl Harl Vilohnu Kllmatb: We 
were most restrained; free expr8ll-
sian should be allowed in Parliament. 
otherwise whart. is PaI'lliament for! 

Mr. Speaker: The question is: 

"That the Bill to authorise 
payment and appropriation of 
certain further sums from and 
OUt of the Consolidated Fund of 
India for the services of the 
financial year 1965-66, be taken 
into consideration." 

The motion was adopted. 

Mr. Speaker: The question is: 

"That clauses 2 and 3 stand 
part ot the BiiI." 

The motion waR adopted. 

Clause 2 and 3 were added to the 
Bill. 
CIa""e 1, the Schedule, th" 
Enactin" Formula and the Title 
were added to the BiIt. 

Shrl B.  B. Bbacat: Mr. Speaker. 
Sir, I beg to move: 

"That the Bill be passed." 

Mr. Speaker: The question is: 

''That the Bill be passed." 

Shrl B, B. Bbacat: I said that I 
will examine thllo matter. 

The motion wa. adopted. 


